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CENTRAL ADMINISTRATIVE TRIBUNALj ALLAHABAD 
Lucknow Circuit Bench 

Review Application No,449 of 1990(L )

In

Registration O.A* No,70 of 1990 (L )

Union of India & Others o * . . . .  Appellants

VersuG

3oPe Tiuari ...........  Roopondont

HoncRr^Dustice KeNoth^ V.C,

Hon^flr^ K.Obavva„ RBBiber(A)

(By HonePlr„3ustic0 K.Math, y .C , )

This application has been filed by the Union 

of India to rewiou our judgement dated 26o6o90 in the 

Original Application doscribed above. The original 

application uas ollowod for quashing the suspension ordor 

dated 21o2o90 in contemplation of the disciplinary onquir” 

againat 3 .P , Tiuari,

2© After considering the applicable provisions

regarding suspension it wes hold by this Tribunol that th- 

Chargeshset having not been issued to the opplicant t il l  

the case came up for hearing,the suspension order uoo inu6,C  ̂

becauQO the roasons of suspension had not been communicstac 

to him. It is stated in the present application that by 

mistake Part II order dated 21o2o90 uos not montionod in 

tho Counter Affidavit in the Original Application yhich 

part contained the reasons for ous pans ion and had boen 

delivered to the applicant*

3«> It is clear enough that Part II  of tho ordor dated

21o2o90 was in the possession of the applicant uhan tha 

case was contesteda It cannot therefore be soid to bo a 

new material on the basis of which e reviou cculd bo 

justifiodo Rcreover, the judgement under revicu hao
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resBPwed the right of the compstent authority to 

pass a fresh suepension order in accordance with lau« 

Ue do not find sufficient causa for granting a 

review. The application is dismissodo
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Mice Chairman


